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Mr. Speaker: It is enough if she
reads the number of the Question.

T § wwr @ ng sfaafa @
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qfcaga aar I "aew § U9
A (s T qgRR) : (F) T WK
#  wfeafaai (Securilies) @@
aF @ s I 5@ aF 5 duw
qrfgdl (pledgees)) T ST T7UF &
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AT HT ATEEF § |

() str g fog FEw S
Al ¥ foma dugag) o &
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(a) Such sccuritics are not refund-
ed till the pledge is released by this
pledgees.

(b) Yes. Only in respect of sccurity
lisposits which were deposited before
partition in Post Offices now in Pakis-
tan, or in cases where the pledgees are
in Pakistan.

(¢) Under the departmental rules
the Security deposits always stand
pledged to the pledgees and the depo-
sitor cannot claim repayment of the
amount pledged or any part of it
without the written sanction of the
pledgee. Besides such Security Depo-
sits in the Post Offices now in Pakis-
tan are required to be transferred to
the Post Offices in India before pay-
ment can be made.

(d) Yes; but only in cases where
the pledgees arc in Pakistan.

st gRITrard T F¥T A
#3t gg qaem 1 Fav. w9 fF faa-
I ¥ 99 99T B TTHEAA A g
At § wferfa & w0 § o w9
ST foFaT a7 F7 ag S e faga
F qUg Y AT TG 9T @ & W) .
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ws fad aiffeam & sfsfal &
foret TR AT qaTy FEA FT ATAREHAT
oA mI AT IR § ?

N T AR : TH IO HF qE
SACHIHFTE |

Shri D, C. Sharma: May I know
what is the amount of security that
has been left in Pakistan by the
Indian nationals now and what is the
amount of sccurity that has been left
in India by those who are now in
Pakistan?

Shri Raj Bahadur: In the first
instance, claims for these securities
were not registered with in the given
time. As a matter of fact, it was
only subsequent to a particular
arrangement arrived at with the Gov-
ernment of Pakistan later on that
these claims could be registered or
some arrangement could be made for
the refund or the repayment of
amounts due on such securities. But,
as I said just now, the cssential
requisite for any payment is, firstly,
that the pledge must be released by
the pledges, and scondly, the amount
of the pledge concerned must be
transferred to the Government of
India from post offices in Pakistan.
Now, these two have got to be done,
because of that we do not know
exactly the number of claims and the
amount also cannot be found.

it gATa fag : & ag ST g
g f& oifeea g & qm arfesrd
¥ gum &Y faenfdaai €, 9 ¥ &
T T qriwear 3 feadr faanfdeat
T # § 7

= T aggy o fafea w0 d
Tg ALY Fer o7 wwar fn frar fas-
fefear amog #r §, Ffew Sar &7 w4
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ar sfee fore 3 qre oo fm €, @
AT G AT
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ot ©qrg fag ;@@ ¥ f-
= A s frar fewnfede oifee
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aTqE FY & a1 T8

Shri Ajit Singh Sarhadi: May 1
know whether there is any proposal
under consideration that these securi-
ties should be refunded on the execu-
tion of the indemnity bonds pending
verification by the Pakistan authori-
ties?

Shri Raj Bahadr: In certain cases
that has been done, because the
required security deposits or the
security deposit certificates were
received as transferred from Pakistan
although the pledgees had not released
them. And in such cases we accepted
or allowed them the repayment on the
condition that they execute the
required indemnity bond for the pur-
posc.

5t STFTE AT AR ;. g
qre O fraq 389w § fawer o=
oY qiffeae g @lerT A
gar g ?

ot TR qggT : 7Y ot Foraa fom
fiF Y faY iy g & o g )
gAY St g@eT g SEd WK
9T ZAAT &Y FaT ST gl § |
Shri P. R. Patel: May I know the
reasons why the claims are pending

even though the partition had been
done 12 years before?

Shri Raj Bahadur: In many cases, it
is a fact, and as I said......

Mr. Speaker? He wants to know the
reasons.

Shri Raj Bahadur: I have already

given the reasons. The security
pledge has got to be released by the
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pledgee in Pakistan. That has got to
be done first. And then the pledge
has got to be transferred from the
post offices in Pakistan to the post
offices in India. Then and then alone
it can be made; because there was
delay in arriving at the arrangement
and because no claims were registered
within the dates allowed for other
claims to be registered at that time,
therefore this delay and complication
has occurred. I think that with the
new arrangements arrived at, it might
be possible for us to expedite the
process.

Shri D. C. Sharma: May I know if
the Government has any negotiating
machincry with Pakistan or the
Pakistan Government has any negotia-
ting machinery with India for the
settlement of these claims?

Shri Raj Bahadur: As a matter of
fact, in the financial negotiations that
take place from time to time, this
latest arrangement has been found
out. In either case, the pledgee will
first release and then the pledges will
be transferred to the other country.

Reclamation of Waste Land

*1705. Shri P. K. Deo: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether a cheap method of
reclamation of waste land, particularly
alkaline variety of land has been dis-
covered at the Nantional Botanical
Garden, Banthra farm, Lucknow;

(b) whether the dried and crushed
powder of common weed “agremore”
is used in this reclamation work; and

(c) the cost of reclaiming one acre
of such waste land?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes.

(b) Yes.

(c) The cost varies according to the
locality and the nature of usar land.
The estimated cost of reclamation
near Banthra Farm has been reported
to be Rs. 100 per acre.
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Shri P. K. Deo: May I know if this
new method of reclamation of the
alkaline lands has been experimented
only at the laboratory stage or,
whether it has been extensively used
in actual cultivation, and, if so, may
I know whether this know-how has
been passed on to the various com-
munity developmnt projects and the
national extension service blocks also?

Dr. P. S. Deshmukh: For the pre-
sent, it is confined to the National

. Botanical Garden in Lucknow, and the

I.C.AR. has sanctioned a sum of
Rs. 4,59,000 for experiments on a
larger scale in Uttar Pradesh.

Shri P. K. Deo: May I know if this
new treatment of the alkaline soil
would be a permanent one or an
annual feature—that is whether the
dried and crushed powder of common
weed ‘“‘agremore” will be used every
year for the reclamation of lands, and
to make the lands cultivable?

Dr. P. S. Deshmukh: All these
results are yet to be determined
definitely.

ShrieP. K. Deo: Sir, I could not
follow the answer.

Dr. P. S. Deshmukh: This fact has
not yet been definitely investigated
and no results are available.

ot wwuw fag o 7 s oW
AT Y MATTFAT FT J@I §C FAT FE-
F F A TAT FE vEqE & 5 @
TINT B qA Gt Jrer F agd
s R A AT Y F Fw A
amar o ?

Mo o o ImqW : ag W
Trad e BT A § § | FE 7 w=ay
AT frreetT § | TR 7 TgT 9 G
9T g gF QY TEL TAAUE IqHT A A
Sl
Shrimati Renuka Ray: As the Minis-

ter has said that this experiment has
proved successful there, may I know





